
2199 Written Answers AUGUST IT, 1963 Written Xnstrers 2200

and will al^o have trained stall lor 
work study, have been exempted 
from the operation of the ban.

(b) Finance Ministry have no infor­
mation regarding posts created under 
the exempted categories.

(c) and (d). The Special Reorganis­
ation Unit, as a result of their work- 
studies of various organisations during 
1901-62, have located about 1063 
s4rplus i>OEts, involving a financial 
effect of about 47 lakhs per
annum. The reconimendations have 
been forwarded to the Mmistriesj 
Departments concerned for considera­
tion and necessary action.
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•389, Shri Morarba: WUl the Minis­
ter of Steel and H m t7 laioatries be
pleased to state:

(a) the total amount of deprecia­
tion written off or which is in arreara 
in respect of the three steel plants;

(b) the rate at which this depre- 
yiation is calculated;

(c) whether it is in accordance
with the income-tax rules or general 
practice obtaining in other plants;
and

(d) if no ,̂ the reasons for the 
variation?

The Minister of Steel and Bu t t  
Industries (Shrl C. Sabranuuilata);
(a) The total amount of depreciation 
written off till 31st March, 1962 1«
Rs. 54.70 crores. There will be no 
arrears.

(b) and. (c). The rate of deprecia­
tion in respect of assets other than 
Steel Plants, is calculated on the
diminishing balance method at the
rates provided for in the income-t«* 
rules. In the case o f Steel Plant! 
proper however, depreciation is cal. 
culnted at S% on the fixod instal­
ment method, which is almost
equivalent to the provision of depre­
ciation prescribed in the income-taj: 
rules.

(d) Doe® not arise.
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Scrap C«mmitt»e Report

•891. Shri VWya Charan Shakla: 
Will the Minister of Steel and HeaT7 
Indastrin be pleased to refer to the 
reply given to Unstarred Question 
No. 4ft8 on the 1st May, 1B62 and 
«tt*te:

(a) whether Government’s exami­
nation of the Scrap Committee’s 
Report has since been completed; and

(b) if so, nature of the 
taken thoreonT

decision*

The Minister of Steel and Hear? 
Industfies <Shri C. SnbranaaitUm) •
<a) and (b). The Scrap Committee’!  
Report is still under examination and 
a copy of the report along with the 
decision taken in (he matter will be 
laid on the Table of the House 
shortly.

Air Aocjdent Near Ganliati

f  Shrt D, C. Sharma.'
I Slui Bag:hiuiatb Sln^:

•SM, ^ Shri P. C, Borooah;
I Shri P. K, Deo:
I Shri Vbhratn Prasad;

Shri Ram Sewak Tadav;

Will the Minister of Defence b« 
pleased to state:

(a) whether an air accident took 
place near Gauhati on the 12th July, 
19G2 in which 3 persons are reported 
to have been killed;

(b) if so, the details thereof;

(c) whether any enquiry was 
ordered into the accident;

(d) if 30, the findings thereof; and

(e) the compensation given in this 
connection T

I lls  Hliilster ol Defence (Shri 
Krialma Mensn): (a) Yes, Sir.

(b) to (d>. The accident ocmrred 
while the aircraft was on operational 
flight. Further details will be known 
when the report of the Court of 
Inquiry, which has been ordered, la 
received

(e) The grant of family/depen­
dent"* pension is being considered 
according to Rules.

National In ten tion

•SflS,

f  Shri Mohammad Tahir:
I Shri Bhakt Daishan:

J Shri D. C. Sharma:
'] Shri K. Pattnayah:
I Shri Inder J. Halhotn; 

Stuimatl Bamdnlarl Slnha:

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Starred Question No, 697 on the 
I4th May, 1&62 and lay on the Table 
a detailed statement throwing l i^ t  
on the progress made so far regard­
ing the implementation of the deci­
sions taken by the National Integra­
tion Conference and the Council 
appointed by it?

The Hlaister of Rome Affzits (Shri 
Lai Baiiadiir Shostri): A  statement ts 
laid on the Table of the House, 
[Placed in Library, see No. LT-334/ 
82]

PUoi Plants for Coal

Ram Ratan Gupta;
\  Shri Umanath:

Will th« Minister of Sclentifitt 
Research and Cuitaral Affairs be
pleased to state:

(a) whether tiovemment have 
decided to set up pilot plants for 
beneficiation of coal; and

(b) if so, when il is likely to be 
implemented?




